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The {éarneduprcky-counéei for the respondents
" placed on record an'brder dated 30.7.1991, issued by

_— . ' : the'péspondénts,l sanctioning-& house4buildiﬁg édvanﬁe.

! o C éf Rs;40,000, ‘tgléhé a?plicént{ as adeissible to hin,
. / : .

| in acqoédance with the Rules. Since the advance " in

guestion /has ‘been sanct}onéé to,the applicant, ' the

" learned proxy counsel for the respondents stated that

thera is no more any necassity ton file counter on

j‘IIk :

behalf of the rgspondents.v

-

" - Theg .learned counsel for the applicant, by

. .referring .to an sarlier order dated 2.1.1890 {4-5 . to

\5 fﬁe-DA) stated that sarlier the respondents had
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nrder dated EQ.F‘iﬁgi. The learunad opunsel fop

e_’.z_,,.

AN
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communicated that an advance of Rs.55,500/- #n  khi
acount was admissible to the applicant, and now, they
have curtailed  the amoun£ of Rs. 403,000 without
indicating any reasons for the same. To this, *the
learnad éroxy counsel for the respondents stated that
the smount earlier communicafed, as per A&-5, included
the prospeclive amouné of interest which the applicant

was suppnsed to pay on the amouni of house building

“advance, &o which he was entitled as per Rules, and

the same was nobt considersd necessary, to be menticned

or communicated to the applicant separately, in the

applicant further insists that kesping in viaw Lhe
gscalabtad cost of construction, we may direct the
respondents to sanction an advance of Rs.55,800/-, as
aarlier coanmunicakted by thg raspondents theaselves, 35
per &-5. However, after carefully considering the
- //
position, and keeping in view that the House Building
Rules are quite complex ones, and the respond?nts had,
after considering all the attendant circumstances of
the applicant) révised and  sanctioned afresh, Lhs
.
amount of Rs5.48,000/-, as- enesunicated by their ordsy
dated 30.7.1881, we are not inclined Lo give any

direction to the respondents, as prayed for, by the

learned counsel for. the applicant. However, in. case

MQ‘L\ \«5‘
the applicant =0 feels aggrieved, alter keeping himmL#

abreast of the relevant Rules on the subject, he way
reprasent %o the respondents, through proper channel,
upon which the respondenis pay reconsider, if Lhey can
inerease this amount Lo any reasonable extent, in

ancordance #ith the Rules.
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